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SHRl M, N, REDDY, I introd1U:e 
the Bill. ' 

'CONSTITUTION (AMENDMENT) 
BILL' 

(Amendment of Eighth Schedule) 

~~~ limn (~): ~ 
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MR. CHAIRMAN: The question 
is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India", 

The motion was adopted. 
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FOREIGN DONATIONS AND AID 
REGULATION BILL' 
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MR. CHAIRMAN: The question 

"That leave be granted to in-
troduce a Bill to provide for the 

control and regulation of foreign 
donations and aid", 

The motion was adopted. 
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-CQ,NSTITUTION (AMENDMENT) 
.......,. BILL" 

(Amendment of First Schedule) 
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MR. CHAIRMAN: The question 
is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India", 

The motion was adopted, 
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MR. CHAIRMAN: There is no use 
proceeding with this argument bec-ause 
I cannot do anything in the matter. 
The notice was disallowed by the 
Speaker and he will have to take it 
up with the Speaker. It cannot be 
dedded on a point of order. 

P.:I't ful( V-I RT: it ~ ~ fit; 
mq~ 65~~oil<:~~'Ift 
~'Ii<:~fit;~wq-o::f'!i<:~~'t<: 

if.'{ ~'t<: ~·W ~ '1ft <ro ~ >tT 
wprfu ~I 

MR. CHAIRMAN: Of course, it 
will be conveyed to the Speaker be-
caUSe it is already on record. 

lUS brs. 

CONSTITUTION (AMENDMENT) 
BILL---contd. 

(Amendment of articles 4, 80, etc.) 
by Shri Shilla Chandra Jha 

MR. 'CHAIRMAN: Further consi-
deration of the following motion mov-
·ed by "Shri Shiva Chandra Jha on the 
8th Augast, 1969: 

"That the Bill further to amend 
·the Constitution of India be taken 
into consideration". 

Total time allotted is one hour of 
which he has already taken 25 
minutes. 
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Volume III, page 408: 

"The Committee did not g<> 
into the details of the revised 
scheme of allocation of seats in 
the Council of States prepared by 
ofllr-e, as owing to mergers of 
various types the position of the 
Indian States is still unsettled. 
They were of the view that it was 
advisable to postpone considera-


